
(b) the number of cases settled by each of the 
ombudsman till date;

(c) whether the Government propose to extend the 
scheme to Regional Rural Banks and Insurance and 
other Financial Institutions also; and

(d) if so, the details thereof?

THE M IN IS T E R  OF FIN A N C E (SH R I P. 
CHIDAMBARAM) : (a) and (b). Reserve Bank of India 
(RBI) have so far appointed 11 Ombudsmen under the 
Banking Ombudsman scheme. The institutions covered 
under the Scheme are commercial banks and scheduled 
prim ary cooperative banks. The names of the 
Ombudsmen, location, jurisdiction, date of appointment 
and number of complaints settled etc. are given below

S. Name of Location Date of Jurisdiction Complaints
No. Ombudsmen of office appointment withdrawn/

settled as a 
result of 

Ombudsman 
initiatives 

(as on 30.6.1995)

1. Sim B.N. Shetye Mumbai 14.6.95 Maharashtra and Goa 10

2. Shri A.K. Pandya Bhopal 14.6.95 Madhya Pradesh 5

3. Shri B.L. Chadha New Delhi 14.6.95 Delhi, Haryana, J&K and 
Dist. Gaziabad in U.P.

31

4. Shri J.C. Lynn Bangalore 24.6.95 Karnataka 8

5. Shri R.C. Kapoor Chandigarh 24.6.95 Himachal Pradesh, Punjab, 
and Union Territory of 
Chandigarh

17

6. Shri R.K. Ragala Hyderabad 4.10.95 Andhra Pradesh 9

7. Shri J.P. Sharma Patna 8.10.95 Bihar 25

8. Shri O P. Sodhani Jaipur 11.1.96 Rajasthan 13

9. Shri G.C. Agarwal Kanpur 24.5.96 Uttar Pradesh excluding Distt. 
Ghaziabad

■

10. Shri H.N. Das Guwahati 5.6.96 Assam, Arunachal Pradesh, 
Meghalaya, Nagaland, 
Mizoram, Tripura.

11. Dr. Sitakant Mahapatra Bhubaneshwar 28.9.96 Orissa -

(c) and (d). RBI does not have any proposal at 
present to extend this scheme to Regional Rural Banks 
and All India term lending financial institutions. There is 
also no proposal for setting up a Ombudsman for Life 
Insurance Corporations as it already has an elaborate 
grievance redressal m achinery which is working 
satisfactorily. However, it has been agreed, in principle, 
to set up an ombudsman for the General Insurance 
Corporation.

Multinational Companies

487. SHRI HARIN PATHAK :
SHRI R.L.P. VERMA :

Will the Minister of IN D USTRY be pleased to 
states :

(a) whether certain multinationals had evinced 
interest to take over Bharat Heavy Electricals Ltd. (BHEL)

and also some other Public Sector Undertakings either 
in part or as a whole;

(b) if so, the details thereof;

(c) whether BHEL has entered into joint vontures 
with some multi-nationals;

(d) if so, the details thereof and the adventage to 
be derived from such joint ventures; and

(e) the impact of taking over of Public Sector 
U ndertakings by m ulti-national com panies on 
indigenous industry?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) No, Sir.

(b) Does not arise.

(c) BHEL is in the process of establishing two Joint 
Venture Companies for which Government approval has 
been given recently.



(d) The details of the proposed Joint Venture 
Companies are as follows :

(i) The Joint Venture with General Electric 
Company. USA is for Repair and carrying 
out after-Sales-Servicing of GE designed Gas 
Turbines operating in India and in some other 
countries.

(ii) The Joint Venture with Siem ens A .G ., 
Germany is for carrying out. in India and in 
some other countries, Plant performance 
Improvement (PPI) of old Fossil Fuel Power 
Plants which are operating at Low Plant Load 
Factors (PLF) and having poor availability

A dva n tag es

Following are some of the advantages likely 
to accrue :

(i) Enhanced business for BHEL.

(ii) Availability of more power from existing 
ageing fossil fuel power plants at a lower 
cost and better utilisation of GE designed 
gas turbines.

(iii) Availability in India of the state-of-the-art 
tachnologies for the after sales servicing 
business would lead to increased customer 
satisfaction.

(e) Does not arise.

Losses to Oriental Insurance Company

488 SHRI BANWARI LAL PUROHIT : Will the 
Minister of FINANCE be pleased to state :

(a) whether the Government have ordered any 
inquiry into the losses suffered by the Oriental Insurance 
Company Limited during 1995-96;

(b) if so, the factors responsible therefor;

(c) the time by which the inquiry report is likely to 
be submitted to the Government, and

(d) the other steps proposed to be taken to bring 
this company out of red?

THE M IN ISTE R  OF FIN AN CE (SH RI P, 
CHIDAMBARAM) : (a) No, Sir.

(b) The company has reported that a net loss of 
Rs.45.97 crores was incurred by them during the 
financial year 1995-96. This is mainly on account of an 
expenditure of about Rs.121 crores incurred by them 
towards the wage revision to all classes of employees, 
increase in gratuity liability, and the additional liability 
towards the recently introduced pension scheme to their 
employees, which was given retrospective effect from 
1.1 .1986. Besides, on account of increase in the 
premium income of the company on net basis, the 
reserve strain for unexpired risk has also gone up by 
about Rs. 67 crores.

(c) Does not arise.

(d) The impact of wage revision, and the introduction 
of pension scheme which was given retrospective effect, 
necessitated payment of arrears, which is a one time 
liability The impact will be substantially less in the 
succeeding years. Besides, the performance of the 
company is continuously monitored by the Board of 
Directors of the company which inter-alia includes, the 
Chairman of a nationalised bank, a representative of 
the General Insurance Corporation and a Government 
nominee.

Import of Newsprint

489. SHRIMATI JAYAWANTI NAVINCHANDRA  
MEHTA : Will the Minister of COMMERCE be pleased 
to state

(a) whether the Government propose to reintroduce 
the actual user condition on import of newsprint to 
encourage consumption of domestic paper,

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLIRAMAIAH) . (a) to
(c) There is presently no proposal under consideration 
to amend the existing Policy for the import of newsprint 
which has been recently subjected to tariff regulations.

Performance of Banks

490. SHRI K.P. SINGH DEO : Will the Minister of 
FINANCE be pleased to state :

(a) the perform ance of different public sector 
commercial banks during each of the last three years 
and in 1996 so far;

(b) whether some of the Commercial banks are 
incurring huge losses;

(c) if so, the details thereof during the above period, 
year-wise; and

(d) the steps taken to improve the performance of 
the loss making banks?

THE M IN IS T E R  OF F IN AN CE (SH RI P. 
CHIDAMBARAM) : (a) to (c). The Profits & Losses of 
Public Sector Banks during last three years i.e. 1993- 
94, 1994-95 and 1995-96 (latest available) is given in 
the enclosed statement. (Minus sign indicates losses.)

(d) Banks have been advised to strengthen their 
credit appraisal m achinery and exercise close 
supervision and control over advances. In the 
documents containing performance obligations and 
commitments, nationalised banks have been asked t& 
prepare action plans on the following key areas

(i) Improvement in Organisational set up.


